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O R D E R 
 

03.08.2018:  On 12th July, 2018, when the matter was called for nobody 

appeared on behalf of the Appellant.  To give one more opportunity to the 

Appellant, we adjourned the case.  Today also inspite of repeated calls nobody 

appeared for the Appellant.  Learned counsel for the Respondent submits that 

all the time Appellant pleaded for settling the matter but it is not taking any 

steps for settlement.  In this circumstance, while we are not condoning the delay, 

appeal is dismissed for non-prosecution. 
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